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SHRI OHANSHYAM OZA I move:
Tlm the Bill be pumd

MR. DEPUTY SPEAKER :The ques-
hon st

“‘I‘hat tlﬂ Bill be passed.

The mmfon was adopud.
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STATUTORY RESOLUTION
RE. PUNJAB STATE ELECTRICITY
BOARD

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI K. R
GANESH) : I beg to move :

“Whereas in pursuance of sub-section
(3) of section 65 of the Electricity (Supply)
Act, 1948 (54 of 1948), the Government
of the State of Punjab has, with the
approval of the Legisiative Assembly of
that State, fixed by its Order No. 8268-
21&E/[64 dated the 28th April, 1964, the
sum of rupeecs twenty crores as
maximum amount which the Punjab
State Electricity Board may at any time
" bave on foan under sub-section (1) of
the said section 6S ;

And whereis the Government of the
State of Punjab proposes to increase the
aforesaid amount to rupees fifty crores ;

_ And whereas the Legislative' Assembly
of the State of Punjab has been dissol-
ved ;

" And whereas under the Proclametion,
issved by the -

- dsted the 15th June, 1971,
- President under acticle 356.0of the Com-
# .’lltulion,thnpmn of the State Legis-

_w.m are mtciablo by Parliamt :

the
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Stm Electricity Board may at any time
have on loan under sub-section (1) of
the said section 65." -

MR. DEPUTY SPEAKER : The question

“Whereas in pursuance ol sub-section
(3) of section 65 of the Electricity (Supply)
Act, 1948 (54 of 1948), the Government op
the State of Punjab has, with the approva
of the Legislative Assembiy of that State,
fixed by its Order No. 8268-21&E/64 dated
28th April, 1964, the sum of rupees twenty
crores as the maximumm amount which
the Punjab State Electricity Board may at
any time have on loan under sub-section
(1) of the said section 65 ;

And whereas the Government o7 the
state of Punjab proposes to increaso the
aforesaid amount to rupees fifiy crores ;

And whercas the Legislative Assembly
of the State of Punjab has®been dissolved ;

And whereas under the Proclamation,
dated the 15th June, 1971, issued by the
President under article 356 of the Consti-

- tution, the powers of the State Legisiature

are exercisable by Parliament ;

Now, therefore, it is hereby resvlved
that the Lok Sabha do accord approval
to the proposal of the Government of the
State of Punjab to fix, under sub-section
(3) of section 65 of the Electricity (Supply)
Act, 1948 (54 of 1948), the sum of rupees
fifty crorés as the maximam amount
which the Punjab State. Electricity Board
may at any time have on loan under sub-

section (1) of the said lection 65.""

The morion was adopred

MR. DBPUTY-SPEAKER Me. Vldya

AN HON. Msunsn "He is not than,

Now thm!tm it i! hmby rasolved Si.. F

. thwthe Lok Sabha do accord approval’ to
~the proposal of the Government of the State
-of Panjab to:fix under. sub-section mnl' ue-
thom 53, 0f the Elaciricity (Supply) Act, 1948

' m.nsrmrsmam 1 be dsnot .
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